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o ;- ORDER

PER JUSTICE B, PANIGRAHI, VC:

: _é . - On prayer the 0.A. has also been taken on day’s list for

orders. The original applicant died on 23.3.2000 leaving behind his '

legal heirs. In the meantime Mr. Arora, ld. counsel on instruction
i~ . has submitted that the original applicant’s legal heirs have already
received the settlement dues of the decéased applicant.

2. In ‘that view of the matter, since the'legal'heirsAof the
applicant have already‘feceived the settlement dues} the. 0.A. has

become infructuous. Accordingly, the 0.A. is dismissed ‘for

S " non-prosecution.

l j' 3. Consequently, the M.A. is disposed of. No costs. dr}fﬁ
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